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IN THE INCOME TAX APPELLATE TRIBUNAL
‘D’ BENCH, CHENNAI

A S :H'a;rna, Gl TEET U9 AT AR Soloil, «ATh ST & THET
BEFORE SHRI G. MANJUNATHA, ACCOUNTANT MEMBER
AND SHRI. ANIKESH BANERIJEE, JUDICIAL MEMBER

AT 11 9./ITA No.: 2793/Chny/2018
fArygTeor a7 / Assessment Year: 2012-13

Mr. Vishal Singhi, The Assistant Commissioner of
113, Nyniappa Naicken Street, v. Income Tax,

Sowcarpet, Non Corporate Ward 6(1),
Chennai - 600 040. Chennai - 600 034.

[PAN: AABPV 6091R]

(srfiwm=ff/Appellant) (ser=fi/Respondent)

Ffiereft fv < A/Appellant by : None

geaeff it AT ¥/Respondent by : Shri. G. Johnson, Addl. CIT
geAar$ T ar’i@/Date of Hearing : 10.03.2022

gvurr FT a@/Date of Pronouncement : 10.03.2022

A /ORDER

PER ANIKESH BANERJEE, JUDICIAL MEMBER:

The appeal was filed by the assessee against the order of the Ld.
Commissioner of Income Tax (Appeals), Chennai, order dated

26.07.2018 for Assessment Year 2012-13.

2. At the time of hearing, None appeared for the assessee. The

assessee has requested for withdraw of appeals as the assessee has



:-2-: ITA. No: 2793/Chny/2018

opted to settle the dispute relating to tax arrears for assessment
year under consideration, under the “Vivad Se Vishwas Scheme,
2020.” The assessee is also filed Form No. 5 which was duly issued
by the Pr. Commissioner of Income Tax-8, Chennai. The Ld. Counsel

for the assessee therefore seeks permission to withdraw the appeal.

3. In view of the aforesaid appeal of the assessee for

assessment year 2012-13 is dismissed and stands as withdrawn.

Order pronounced in the court on 10" March, 2022 at Chennai.
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